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CENTRAL a d m in is t r a t iv e  TRIBUNAL LUCKNOW 3SNCH LUCKl-JOW

O r ig i n a l  A p p l i c a t io n  No, 331 o f  1991(L)

R .P .  Dw ivedi and o the rs  ...................................... . . .  A p p l ic a n t s

Versus

Union o f  In d ia  Sc O thers  ....................................................Respondents

Kon*ble Mr. J u s t i c e  U .C .S r iv as tava ,V C  

H on 'b le  Mr. K. Obavva, Member (A)

( 3y K o n 'b le  Mr. J u s t i c e  U .C .S r iv as tava ,V C )

The a p p l i c a n t s  were a ppo in ted  as an A s s is t a n t

S t a t i o n  Master and worked as such t i l l  J u l y ,  1983, t h e r e a f te r  
were

tbeyi_^ sen t fo r  t r a i n i n g  to  the  T ra in in g  Schoo l Chandaus i and
are

completed the  t r a i n i n g  and t h e r e a f te r  s ince  then  tbey,-;/working

as a S t a t i o n  M as te r .T h e ir  prayer i s  t h a t  ifie-jmay be a llow ed

the  same b e n e f i t  which has been a llow ed  by t h i s  Bench o f the  
th ey

t r i b u n a l  and '^e may be a llow ed  the  pay-sca le  o f  Rs. 1600-2600/- 

from the  da te  o f  p ass ing  o f  the  t r a i n i n g  and the a r re a rs  may 

a ls o  be p a id .

2. The case re fe r re d  to  above, which i s  O .A . No. 152 o f  

1990 and o the r  connected cases dec ided  by t h i s  Bench on 10 .5 .91 . 

The a p p l i c a n t s  c la im  a p a r t i c u l a r  grade w .e . f .  15-5.1987 i . e .  

the  date  o f  t h e i r  com ple tion  o f  t r a i n i n g  as T raffic/Com iP .erc ia l 

a p p re n t ic e  are  15.5 .1987 w ith o u t  th e re  b e ing  c a l le d  upon thg 

la te  r e t e n t io n ,  r e s t  as l a i d  down in  para 15 o f  the s a id  l e t t e r .

3. Vie have cons idered  the arguments o f  the p a r t ie s  in

th e  s a id  case and we have a ls o  taken  in t o  c o n s id e r a t io n  the

ie c i s i o n  o f  the  Madras Bench o f  the t r i b u n a l  and t h e r e a f t e r ,
a

we have a r r iv e d  a t i i^ p a r t icu la r  c o n c lu s io n  and gave a p a r t i c u l a r  

l i r e c  t io n  ,even Jtosi the sa id  case a ls o  a p p l ie s  in  t h i s  case a ls o  

and the sa id  judcem.ent s h a l l  form p a r t  o f  t h i s  judgem.ent. 

However, i t  i s  b e ing  made c le a r  t h a t  so fa r  as the q ue s t io n  

o f  in t e r - s e - s e n io r i t y  i s  concerned; the R a ilw ay  A d m in is t r a t io n

Cont'I. . .  2/-
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w i l l  dec ide  the  s a id  m a t te r  i n  accordance w ith  law . No o r ia r  

as to  c o s ts .

V ice-eha irman

Lucknow Dated: 28 .1 .1333 . 

(RKA)


